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A ll  k in ds o f  considerations h a ve  to 
be considered. M ain ly , th e proposi
tion as to  h o w  th is can  be done for 
the advan tage o f  A ssam  as w e ll as for 
the rest o f th e  cou n try— th at is a 
question w h ich  w e  a re  a lw a y s  p re 
p ared  to  discuss and consider B ut, 
su rely , an econom ic consideration or 
a  consideration from  the point o f v iew  
o f tech n olo gy is not facilita ted  b y  
h artal, h o w e ve r strong the expression  
o f  v ie w s m ight be W e cannot change 
th e econom ics m th is w a y  In fact, a 
certa in  doubt arises if  a com plicated 
p la n t can be establish ed w h ere  h a r
ta ls  m ay con stan tly  arise  an d  p reven t 
such w o rk in g

Shri Hem Barua: It is not a qu es
tion o f h artal, S ir

Mr. Speaker: 1 am  not a llow in g  any 
discussion on this S uch  m atters as 
this, as to w h ere  a p a rticu lar indus
try  ou gh t to be located or not, can* 
not form  the su bject-m atter o f an 
adjou rn m en t m otion E ven  if  the 
H ouse is so in clin ed to  g iv e  its opi
nion or even  decision th at it ought to 
be located in a p a rticu la r place, the 
question is how  fa r  it can ham per the 
hands o f  G overnm en t w h ich  w ill have 
to take technical advice  and so on 
Inform ation  on such m atters can be 
elicited  b y  m eans o f C all A tten tion  
notice, th ey  can get a statem ent and 
then discuss w ith  th e G o v ein m e n t I 
am  not ca lled  upon to g ive  m y con 
sent to this

Shri T. K. Chaudhuri (B erham - 
pore) On a point o f o id e r  M ay I 
point out th at w e are  discussing here 
the question o f a d m issib ility7 A n d 
if  th e ch arge  le y e lle d  b y  the hon 
M em ber is at a ll true, th at th e consi
deration  o f  th e profits o f th e  A ssam  
O il C om pan y has p la ye d  som e p a rt in 
the decision th at th e G overn m en t has 
taken, su re ly  it is a  v e r y  sen ou s m at-

Shrl Jawaharial Nehru: In  fact, it 
has not T h e  G overn m en t h as absolu
te ly  nothing to  do w ith  th at In fact, 
G overn m en t w o u ld  a c t  a d v e rse ly  to 
a n y  such suggestion.

Mr. Speaker: N obody is  h ere to  p ro 
tect th e  in terests o f the A ssam  O il 
C om p an y S o  fa r  as the ad jou rn m en t 
m otion is concerned, the ch a rge  
again st th e G overn m en t is th at it h a s 
not located, or does not propose to  
lorate, the p lan t in  A ssam  T h a t is  
not a  m atter w h ich  should form  th e 
su bject-m atter o f an  adjou rn m en t 
m otion A s  a  m atter o f fact, e v e ry  
in dustry has to be located som ew here, 
and then w e  w ill h ave  a se n e s o f ad 
jou rn m en t m otions T h erefore, I am  
not called  upon to g iv e  m y consent to  
this

S h ri Hem Baraa: Sir, I w ant to a b 
stain from  the H ouse I ju st cam e to 
m ove this m otion W e w ith d raw

M r. S p eak er: T h e hon M em ber does 
not requ ire m y leav e  to absent him 
se lf from  this House

(S h n  Hem Barua and. Shn  Avxjad 
Al 1 then left the Rouse )

A l u g l j  H a r a s s m e n t  o f  B u d d h is t  
C o n v e r t s  -

M r. S peaker: Then S h n  B  C  K a m 
ble  has g iven  notice o f an adjou rn 
m ent m otion to discuss "the large- 
scale m ass harassm ent of the B uddhist 
con verts th rough social boycotts, as
saults on th eir persons, and dire 
threats to their prop erty and w om en 
fo lk  a t R ajura, H m goli and num erous 
v illag es  m North S atara  district m 
th e B om bay State, v io la tin g  the 
Fundam ental R ight o f Freedom  o f 
R eligion  ”

Is it not p u re ly  a  m atter o f  la w  
and order and a S tate  su bject7 Hon 
M em bers can go to the H igh C ourt 
th ere or to  the S u p iem e Court

S h ri B. C . Kamble (K opargaon): 
T he B om bay S tate  h ave not taken 
a n y  steps m  spite o f a ll these boycotts, 
assaults and harassm ent. T herefore 
I am  requ estin g that the House should 
ta k e  som e steps by appointing an a ll
p a rty  com m ittee to enquire into th e  
m atter Because, this question o f so
c ia l boycotts and other kin ds o f  
harassm ent is a  v e ry  serious one, and 
the entire  life  o f this com m unity is
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b rou gh t to  a  stan d-still. T h a t is w h y  
I h a ve  b rou gh t fo rw a rd  th is a d jo u rn 
m en t m otion.

M r. Speaker: It is p u re ly  a m a tter 
o f  la w  and o rd er re la tin g  to  th e B o m 
b a y  S tate, h o w e v e r im p ortan t it 
m ig h t be so fa r  as F un d am en tal 
R ig h ts a re  concerned. T h e re  is the 
H igh  C o u rt an d  th e S u p rem e C o u rt to 
w h ich  cases can  be tak en  fo r  sa fe 
g u ard in g  th e  F u n d am en ta l R ights. 
P a rlia m e n t is not a court o f ju s tice  
so  f a r  as m ain tenan ce o f  F un d am en tal 
R ig h ts is con cern ed, nor has it got 
an  a p p ella te  ju risd ictio n  o v e r th e 
S tates. U n d er th ese circum stances I 
am  so rry  I  can n ot g iv e  m y  consent to 
th is. B oth  o f them , th at is A d jo u rn 
m en t M otion N otices Nos. 7 and 8, are  
re jected .

F o o d  S i t u a t i o n  in  E a s t e r n  U .P.

Mr. Speaker: T h e  n ex t one is in 
th e  nam e o f S h ri S h ibb an  L a i Saksen a. 
I need not h ear him  again . H e has; 
been ra isin g  th is m atter again  and 
a g a in — “ the u tter fa ilu re  o f th e  G o v 
ern m en t to  ta k e  a n y  su bstan tial steps 
w h a tso ev er  to  ta ck le  th e  e x tre m e ly  
tjrave  food  situation  in G o ra k h p u r. 
D eoria. B asti and o th er d istricts  o f 
iSaslern U .P .”  In som e part o f  India ov 
th e  O thej- th ere is a lw a y s  a serious 
food  situation  from  tim e to tim e. T h is 
has com e up before  th e H ouse on on** 
o th er occasion. F ood situation  g e n e 
r a lly  is a S tate  su bject. A n d  w h e n 
e v e r  a S tate  w an ts th e  aid o f  tht: 
C e ’V -v  and (h e  C en tre  has refused  it. 
and done so im p rop erly , th en  p ossib ly 
in som e o th e r  fo rm  th e  m atter ca n  be 
brou gh t before  th e  House. I am  not 
c a lle d  upon to g iv e  m y consent to this 
a d jo u rn m en t m otion— e ith er to  th is
(N o. 9) o r to No. 10.

Mr. Speaker: No. 11 is rega rd in g  
th e  n o tice  o f str ik e  b y  the N ational 
F ed era tio n  o f P o st and T elegrap h 
E m p loyees U nion, and No. 12 is about 
th e  h a rta l b y  th e trad ers o f  D elhi.

Shri S. N. Dwivedy (K en d ra p a ra ):
I do n ot p ress it (N o. 12 ).

Mir. Speaker: T h a t is covered  b y  No.
4.

The House will now take up normal 
work.

«nf

i  '
M r. Speaker: I h a v e  disposed o f  

both.

Hon. M em bers w ill  k in d ly  observe 
th is. T h ere  is n o tim e-lim it fo r  th e  
subm ission o f an adjou rn m en t m otion. 
T ill 11 o’c lo c k  an y hon. M em ber can 
hand o ver his notice o f ad jou rn m en t 
m otion to the S ecre ta ry  an<T t o  th e  
M in ister con cern ed and to the S p eak er. 
I shall try  to  dispose o f su ch  o f 
them  as I am  able  to b efore  com ing 
h ere— I h ave  to com e and sit here; I 
m a y  not h ave  sufficient tim e. T h e re 
fo re , as m uch as I am  a b le  to go  
th rough , I sh all bring on th at day. 
Such  o f them  as I am  n o t  ab le  to  go 
th ro u gh  in th e C h am b er I w ill brin g  
on the n ex t d ay . T h e  hon. M em ber 
has g iven  the n otice in H indi, I ta k e  
it. I am  gettin g  a tran slation . I sh a ll 
And out w h a t it is and disp ose o f  it 
tom orrow .

«r> TOift *  sfr#
t  rrr m :  r̂'f nit ?> r v > 7  t

M r. S p ea k er: V e ry  w ell.

P A P E R S  L A ID  O N  T H E  T A B L E

NOTIVif Y"0 \'-< UNDER INSURANCE Act

T h e M in ister o f F in an ce (S h ri T . T . 
K rish n a m a ch ari): S ir. 1 bv-g to la y  on 
the T ab le  a c o p y  o f each o f tJ w N o tifl- 

Nos. S.R .O . 16B« and S R .O . 
1667, dated th e 25th M ay, 1957. u nd er 
sub-section  (2) o f section 20 of the 
Insuran ce A ct, 1938. [P lace d  in  
Library. S ee  No. S-93/57]

Dt:crsroN S o n  R e c o m m e n d a t io n s  or 
D. V . C . E n q u ir y  C o m m it t e e  

• R e p o r t

The Minister of Irrigation and 
Power (Shri S. K. Patti): S ir, I b e g  
to  la y  on th e  T a b le  a cop y  o f  th e  
statem en t con ta in in g  D ecision s on R e - 
com m en dation s N os. 68 acid 68 o f  the




